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C.P No. 10/03/2015

Advocate, Shri Sudeep Harkohli for the Resolution Professional, Shri Rohan Pradhan
for the erstwhile Management of the Corporate Debtor Company. Learned Counsel files
memo on behalf of the Resolution Professional appointed by this Court in respect of
Corporate Debtor Company. The R.P. submits a report of further progress of re-payment
and sought further time for making payments to its depositors.

It is now matter of record, that the Hon’ble Supreme Court has already seized of
the 1ssue and 1s monitoring the progress of the resolution plan in respect of Corporate
Debtor Company with a view to safeguard the interest of the other Stake Holder and has
now fixed the date of hearing on 13/11/2017.

Therefore, the RP 1s advised to act in accordance with direction issued time to
~ time by the Hon’ble Supreme Court and to keep on informing to this Court also.

Meanwhile interim order passed by this court to be continued subject to order/
direction of the Hon’ble Supreme Court as the case may be.

The matter be listed on 29" November, 2017.
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Dated:10.10.2017 H.P. Chaturvedi, Mémber (Judicial)
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